- Alfidavit-1o be Fumished by-the camiidate alongwith Nomination-Paper. -
Before the Retvrning Officer
For clection toBuek KAASAT K name of the House)
From... 287 THAHAGANT... ... Constituency(Name of the Constiruein s s

' TAT.AM. RAM MANLE kon'daygh: ik of.. LAT 6. RAMTET, RAM MANTHI
Aged 200 . years, resideant of, MILL 5 MAHAKAR, RO, {mum full postal address), o wardidebe @ L alxive
SAPNER], DIST. -GA
Election, do hereby solemnly affirm a.nl;I stale on oath as
( sirike out whichever is not applicable)
{1) 1 am a candidate set up h;&%ﬂm&mhﬁ#éﬁ'ﬂwpmmm perty ) / am contesting as an
Independent candidate,

{3) Detalls of PAN and status of filing of Income tax return :

5L No. | Wames Permanent The financial year for | Total income

' Account Number | which the last shown In [ncome

(PAN) Income-tax return has | Tax Retumn ( in

; ; — bean filed Rupees) _
I Self AkTPM 06424 | 2015 - 16 342872140
1 Spouse- _ MNIL MY L MIL
3 Dependent | NIL NIL NIL
1. | DependentZ N1L ~ NIL NIL
% | POORR i N1L NI L NIL-

() The following casefs) Is/ are pending ng;Imt me in which cognizance has been taken by the court:-

Sl. | Offence Description

Ma. _

{a) | The deteils of cases where the court has taken NIL
Sections of the Act and description

of the offence for which cognizance taken :

{t) | Mame of the court, Case No. &nd Date of order

n1L
taking cognizance : N
(¢} | Details of Appeal (s) / Application(s) for revision
{if any) filed agninsi the above order(s) : MNIL-

4. Cases ln which | have been convicted by s mﬂaﬂnﬂ{ﬂhr those r!&i‘fnd o in Form 26): * -

[[ﬂ The details of cases, Sections of the 5 e Ty S --—-7
Act and description of the offence for NiL

1| which convicted : : |

t (b) | Name of the Court(s). Case No. and e I l

| LDne(s_] of order(s) . - M1l J

= P 3a g el

e g —— — —



455 Punishme 't imposce .

i MIL

oy spouse and all dependents:

e ﬁj That | give Ilm-u.l.ﬂh-.r;r. ii-;l:-dl‘-liil'l-l.;?.l::-l-f p—

A. Details of movable assets ;

(Nole:

— e

-

fmw:hlg and

e b 1

e Myt i S e e i e i

iiamovable el ) of mysels,

|. Assets In joint name indicating the extent of joint ownership will also have to be given

2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Schaime.

Namé of Benk/ Tntiution

4. Dependent’, here means u
5. Details including amount

and Branch are to be given
3. Value of Bonds/Share/Debentures us per
companies and as per books in case of

the current market value in Stock Exchange in respect 4¥ lisued
non- fisted companies should be given,
person, substantially dependent on the income of the candidate.
is to be given separmely in respect of sach investment)

Seif

2

3 oern

S. | Description - Spouse Dependent-1 | Dependent-2 | Dependent-3
Mo,
Ki) T'Cash in hand 15, pop:e p“ﬁlj-fmﬁ
-1+
(i} | Dretails of Deposits in Bank e
accounts (FDRs, Term Deposits  PA- 14 73000:4MBGR- May MNIL NIL L
and all other types of Deposits - RHIZERSAMY Rs g 4 gy
including saving accounts), -114-530-
Depasits with Financial Hfm oo
institutions, Non Banking = M
Financial Companies and 'i"‘.;;":ﬂf:
Cooperative societies and the -Gaym: |
| ___, amount in each such il -2?44-:“
(iif) | Details of investment in Bonds, - BAYA o
Debentures/shares and units in - 2367 NIL NIL NI L
companies/Mutual Funds and
others and the amount.
{iv} | Details of investment in N385,
Pmulm.?nw’mp.lmm:e Policies
and in any Financial (C IR NIL NIL NI
Instrument in Post office or —— I '
Insurance Company and the ‘
{¥) | Personal loans/advance given to
:I":mi’c’ mwmmﬂmi“::: MIL NSL NIL MIL ! wiL
other receivables from debtors
| end the amount, 3 o ]
! (v | Motor Vehiclew/Airerafls/ | ¥ [EREAWEREIE:
Yachts/Ships (details of Make, A NiL N1l NEL NIL-
Registration Mo. ete, Year of MEY i J
| Purchase and amount ) b . N
{vily) Jewelry, bullion and valuable RPro-Q823 i s0ih -80 g |
thing (give details of weight YEad R -2, 20004 NIL e NEL-
value) RE. E0mpt L en - fopo H N A
* 40,008 00 '



T Fany other assets such .3 1 Vallné of

'.‘ oy
.o -
W hE .

-

| (Chims/interest Pl NIL NIL NIL NI |
{Tix, ! Grrass Total value = = S 1
§ " NTL 1L Nl |
ENE= | ﬁﬂﬁlﬂﬁ,'—m N R A R it
i“im%nmm-- st e Sl s
(Nee: 1. in joint ownership in *&ﬂﬂtanmmumm.pmnmnmm be indicat:d
2. Euh!mﬂurhmldmgorlpmmm should be: mentioned separaiely in this formal) ~
: | Deseription L d Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
o et
= ik
Location(sy ~ - o NIL NIL NIL ML |
Survey number(s) -
Avrea (Tozal measurement in
acres) ‘- N1L NIL - LYE{ NIL ML
"M'utﬁﬂ"irﬂmmdmm
(Yes orNO) NiL NI NIL NIL NIL
Dmnf‘pwdmin m::fsntf
acquired property N1L NEL- NIL NI g o
Cmtuﬂ.nﬁﬁn_:muf
purchase}at the time of ML MNIL MIL - Il NTL
Any [nvestment on the land by
way of development, MIL NTL NIL sl ™I L
construction ete.
Approximate Current market
vilug ML | Wi T ML NIL-
(ii) | Non-Agricultural Land
Location(s) : NTL WNIL NIL M NrL
Survey number(s) :
Area (Total measurement in ;
sq. ft) MIL MIL Nr WLL Il
Whether inherited property :
(Yes or NO) NTL MIL WIL NIL NIL
Date of purchase in case of salf NEL NTL NTL — MIL -
Cost of Land (in case of ; =
purchase) at the time of ML ML - NTL NIL
parchase
Any Investment.on the land by ST
way of development, NIL MiL - Ik ML NIl
construction®te, -~ - 1
wmmm NIL NIL NTL NIL NIl
(i) W.Iuggz
3 [Indlﬂlngljpﬂtnm] NIL NIL NI T ATL.
. -Survey numberis) *
ullt up Area (Total - MNTL NI '
nﬂsmmm L insq. fi.) i : - - l‘fﬂ:F " I



© T “wiher inherited pra i
! R e e NO)— _pm‘:;.' _MEL L L P PR e miL | ST el D A
i | Daw of purchase in case of seif
: C ust of property (in case of - i &
| pi rehase) at the time of ML WEL
|  sirchage ML NTL ML
| Any Invesiment on the
; pavperty by way of ML NIL- NTL NI L NIL—
J development, construction ete., .
3 A imate Cu
4 mprur:nxmm rrent market NLL N1L ML NIL MEL— -
{(iv) | Ressidential Buildings (including [PARENTAL Howsf. )
apafimenis,) . [T MAnakAR .
-Location(s) AUAM - LO NI NIL NIL L
- Survey number(s HOOSE My - 54
Aurea (Total measurement in 400D S4. Rt
sq ft) NIL NIL . Nl
Built up Area (Total -
miasurement in sg. fi.) 3000, 9 b |y NTL NIL -
Whether inherited property Yés.
| (Yes or NO) NTL NI NI AIL
Date of i fself
Muimdpwdmmmn se N S S nap N1
Cost of property (in case of )
purchase) at the time of NTL ML NIL NIL oot e
i purchase
: Any Investment on the land by :
- way of development, NIL W1 NIl Nt nIL
construction ete. .
A 3 ¥ F
ilae mate Current market  IRs 13000000 3y WIL NIt NTL
n 3 ) 2 .
™) mm'"ﬂ““" N1 NIL NIL 1L NiL
(vi) | Total of Carrent Markst
Value of (i) to (v) above fli l!,nt}wﬂ‘-ﬂ‘ NIL s - o

(6) Igive herein below the detalls of liabilities/ dues to public financlal Institutions and government :-
(MNote: Please give separate details of name of Bank , Institution, entity or individual and amount for each item)

2
Mo,

Deseription

Self

Spouse(s)

Dependent-1

Dependént-2

Dependent-3

Lonn or dues to Bank/Financial
Institution(s) !
Mame of Bank or FI
Amount outstanding
Mature of loan

NiL- .

MIL

Il

N

Loan or dues to any
individuals/ Enlity other than
mentioned in (1) above.
Mama(g)

Amount outstanding

Mature of loan

MNIL

NIL

M1l

NIL

4
Vil Qo R

ek




e G S o i s T
AT Beer Ll NIL NIL NETE B N~
Grand totsl of labilities M ML NEL | Mz ML
(ii) [ Goverament Dues: = -'
DCues to departments dealing NTL NiL NIL | w2 1L
with government I

| stcosmodation {
Dues to departments dealing
with supply of water NIL L nIL NTL NTL
Dues to departments dealing B
with supply of electricity NIl NIL MNEL naL .
Dues to departments dealing '
with sipply of MIL L ST ML NI
telephones/mobiles ’ 3
Drues to departments desling
with govemnment 1 NTL i
Cinciuding e NIL NEL NIL L
helicopters)
Income Tax Dues wWTL rIL LTI NTL T
Wealth Tax Dues MIL MEL e NIE. ML
Service Tax Dues N1 NIL LT LT (1 —
Municipal /Property Tax Dues NIL MNIL MIL NIL NIL
Any other dues NTL L ML NIL A L
Grand total of all Govt. dues NIL NTL NIL NTL L

Details of feszion thon:
et v 1 Y 7

b. Spouse HOUSE. INTFE

(8) My educational qualification s as under:
QRADUNTION - 1966, Gaya CoLLEGE GAYA
(Give details of highest School / University education wi
(Name of the Schoal /College/ University and the year in which the course was completed.)

(¥} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

AGADH UNIVERSLTY, BIOHGAYA )
form of the certificate/ diploma/ degree course)

1. | Name of the candidate

Sh/Smt/Cam. TxTan RAM MANTHI

2. Full postal address

VILLAGE — MAHAKAR , P.0. SAPNERT, DIsT -

state

3. | Number and Name of the constituency and

233- ATRI, STATE- BIHAR.

3.| Name of the Political party which set up the
candidate {otherwise write *Independent)

JHINDUSTANT Awdm MoReHa (Secutan)

4. | (a) Number of ceses in which conviction order
passed (other than those referred to in Form 26)

MIL -

| 3haT Quue Mot

YA




e Tl mamber of Puriding sasen where B |- st oI ST
[:J:muﬁmﬂ coplitiier | R !
]-‘-ﬂ F.‘%‘i ;I?_.“ o= i U ‘_.\T;ETEH: Frr wiﬁm;“‘ . _.T-'-i ‘;PT |I1',|_-.||11|“ LS farrn ir
" TR | . SR, . Incume Tax Retum [lled o ) I
(a) Candidste AW TPM AN 20i5- 16 42872240 |
g [ e g MIL .. | 3 R
| .1(c) Dependents \yq; S YT 1
16 Details of Assets und Liabilities ia ru —
L Description Dependent-1l_| Dependent-11l_|
A Moveable
Asset (Total value ML | Nl
= ; i [ e
;::f“hl.' NI MLPJ
(i) | Purchase Price and .
Development Coast of
Immovable Propeny e NLL | wisL .- .
(Total Value)
[ii) | Approximate Cumen TAL .
Market Price of Houge T T AL oIl
Asses (Total Value) 1%p0 000: 0
T Liabilities NTL | MIL ML NI L ML
(i} Government
dues (Toral) ML MIL | HIL WNTL L |
(i1} Loans from Bank, .
Financial Instirutions and MNIL NI ML NIl el
others (Tatal)
.| Highest educationsl qualification: & Rap VATION - 1966 GAYA ColLEGE, GayA-
" KMAGADH Univeast Ty, BobwGAya) -
(Glve details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

1, the deponent, above
best of my know!

declare that :

(n) there is no case ofm::nﬁ:ﬂun ar
thi L my spouse, or my dependents
ahove,

Veriflod at........oovniiiiininn (R L E OO

* VERIFICATION

pending case against me other than those mentioned in items 3 and 4 above:
do not have any asset or liability, other than those mentioned in items 5 and 6

i

Mﬂdohmbymiﬁrm dﬂmﬁmﬂumﬂurmiiaﬁmvﬂmmmdmmmm
edge and belicf, no part of it is false and nothing material has been concealed there from, | further



~Nte. 1 Adavit should be Fled 7test by 3,00 P on the Tast date of filing fominations,
2. Afidavit snould be sworn before an Uiith Commissioner or Mayistrate of the First Class o Prefore i MOy
Public.
3. Al cotumns shiuld be filled up and 1o column to be left blank. 1f there is no information 1o furniish s respeit of
any ilem, either *Mil" or “Not o plicable”, a5 the case may be. should be mentioned.

4. The affidavit should be cither tvped or written legibly and neatl,
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